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In pursuance of clause (3) of article 318 of the Constitution, of India, the foJlowing
translation in l<:nglish ofthe Bombay Entertainments Duty (Amendment) Act, 2011 CVlah.
Act Xo. XIII of2011), is hereby published under the authority of the Governor.

By order and in the name of the Governor of .:\ilaharashtra,

II. B. PATEL,

Secretary to Government,
Law and Judiciary Department.
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MAIIAHASIITHA ACT No. XIII OF 2011.

r-' ( First published, after having received the assent of the Governor
in the" Maharashtra Government Gazette ", on the 21st April 2011.)

An Act further to amend the Bombay l<:ntertainments Duty Act,
192:3.

Hom, I
of 192:1,

:\lah,
Ord, III
of 2011.

WHEREAS both Houses of the State Legislature were not in session;. ... -
AXD WHEREAS the Governor of ~1aharashtra was satisfied that

circumstances existed which rendered it necessaryf()'r'li"im to take
immediate action further to amend the Bombay I<:ntertainments;l)uty
Act, 1923, for the purposes hereinafter appearing; and, thercf()re,
promulgated the Bombay Entertainments Duty (Amendment)
Ordinance, 2011, on the 15th January 2011 ;

(~) ."

mOT 3'ifo )s'(. ~



-=< ~ ~ ~ ~ 'IWT 31TO, ~ ~~, ~o~~/cmmr~, m ~~H

A..,D WHEREAS it is expedient to replace the said Ordinance by an
Act of the State Legislature; it is hereby enacted in the Sixty-second
Year of the ReP':lblic of India as follows :-

Short title 1.(1)This Act may be called the Bombay Entertainments Duty
comme:c:~ (Amendment) Act, 2011.

ment. (2) It shall be deemed to have come intoforceop the 15th January
2011.

Amendment
of section 8

of Bont. I
of 1928.

2. In section 3 of the' Bombay Entertainments Duty Act, 1923
(hereinafter referred to as "the principal Act"), in sub-section (1),-.-

(i) for the words" on all payments for admission" the words" on

payment for adn1issiqn fixed by the proprietor " shall .be suqstitutqd ;
(ii) in clause (b), in TABLE,....

Born.!
of
1928.

,..,.

(a) in column (3), for the heading" Amount payable as
entertainment duty out (if-Gross value of the ticket" the heading
"l{ate of entertainment.duty on payment for admission fixed by
the proprietor" shall be substituted;

(b) against entry 1, in column (:3), for the words" Xo duty"
the figures and words" 10 per cent." shall be substituted.

Repeal of 3. (1) The Bombay r-entertainments Duty (Amendment) Ordinance, Ylah.
:\1ah.Ord. 2011 isbereby repealed. Ord.
lIIof2011' .. If! of

and saving. (2) Xotwithstanding such repeal, anything done or any action taken 2011.
(including any notification or order issued) under the principal Act, as
amended by the said Ordinance, shall be deemed to have been done,
taken O

.

r issued, as the cas.e may be, u7lder the corresponding provisions
of the principal Act, as amended by'this Act.
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